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IN THE CENTRAL ADMINISTR%TIVE TRIBUNAL HYDERABAL BENCH HYDLRABAL.

.
0lA.N0,102 of 1996. -
| )
Retwaen | Dated: 19.3.1996.
M, Venkateshwara Ran 5 oo Applicant
And

1. Chief Commissioner of Income Tax, aAndhra Pradesh, 8th #loor,
Aayakar Bhavan, Rashirbagh, Hyderabkad,

2. S.A.Saleem.

3. B.Shanthi kumar, 3 cse Respondents

Counsel for the Applicant : Sri. G.V.R.S.Vara Prasad.

Counsel for the RespondeWts : Sri, V.Rajeshwara Rao, Addl. CGSC.
E
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CORAM: |

Hon'ble Mr. R.Rangarajan, Administrative Member

Contd:...2/~
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0.A.102/96, Dt. of Decision: 19-03-96,

CRDER
{ As per Hon'ble Shri R.'Rangarajan, Member (Admn.) [
Tris CA is call§d today st the request of both the

sides as this OA is similar to OA.No.262/96.

2. This OA& is file?-praying for a declaration that the
seniority list relating té the grade ofllncome Tax Inspectors
published by R-1 5s on 01}09-94 in so far as it relates to the
appiicant and respondent ;0.2 and 3 whereby respondentgiNo.2 and
3 are shown as seniors to the applicant by holding it as illegal,
arbitrary and contrary té the directions of the Central Board of
Direct Taxes and for a consequential direction to R-1 to refix

the seniocrity of the appﬂicant'by placing him above the respondents

No.:? and 3 with all cosequential benefits.

3. The léarned standing cocunsel produced the letter Cr.No.
351/Estt./1996 dated 26-02-~1996, wherein the applicant is at

S1.No0.31, Respondents NOJZ'and 3 are at S5l.No. 75 and 77 respec-

i L‘““m"l.-.."q’—*— ’—~—; ,,jii\m R = ;:.l-"f{?'-(}. }
tively, ‘In véew quthe fa@t tggt the‘aepartment themselﬁes‘%aﬁb
WW% L i

shown the applicantgag'sénior to Respondents No.2 and 3, the

OA h@g become infructuocus,

a, In the result, the CA is dismissed at the admission

stage itself s infructucus. No costs.

(R. Rangéraja?.)
Member (Admn,

Dated 3 The 19th March 1996.
_Tnictated in Open Court) %quku
J ’—’15%

épr gagyj).
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IN THE CENTRAL ADNINISTRATIUE TRIBUNAL
HYDZRABAD BENCH HYDERAFAD.

fiflagatze
HON'BLE 5HRI 4,82

LORIHL » MEMBER(A)

HOnrarr—saRT—

DR TED: / (/:/5/

k_——""/'
0RD=R7IJUDGMENT

. MA NOARAT/T BN,

O.A NG,

s
[02/ %%

ADMITTED AWD INTERIM OIRECTIONS ISSUED

) OF WITH DIRZCTIONS
DISMIS3ED _
DISMISSED AS_QQTHDRAUN

ORDERED‘REJECT 3]

NO JROZR AS TO COSTS\Com—m
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